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L

*versus*

Union of India through
$ecretary, MinistrY of Defence"
$outh Block, New DeIhi-I

A.

Respondents

s-B*a*E-B-IABAtI

Hon'blc shri Justicc Y's'Aggnrwal, chairman :

The learned counsel for applicant states that in

the first instance, applicant would prefer a departmental

appeal and if necessary thereafter, applicant may Eake

recourse to the tegal process. In that view of the

matter, the learlred coun$el d6es not press the present

appl ication -

2- Accordingly, without expressing any opinion on

the merits of the matter, wB dismi.ss the present

appl icati6n as withdrawn r,'lith l iberty tcl f i 1e a proper

appl ication in case need ari.ses -
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